BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PUNE.
ORIGINAL APPLICATION No. 34/2020

Date of Site visit: 20.08.2020

Address: Project developed by M/s. Padmavati associates as M/s.
Pristine Prism & Pristine Royal, Su. No. 6/2, 7 and MIs.
Pristine Privilage S. No. 6/5, CTS. No. 2560(pt), Village
Aundh, Pune.

THE REPORT ON THE “POINTS TO BE EXAMINED”

The visit to the site is carried out by Dr. Y. B. Sontakke, Joint Director (WPC) MPCB
Sion Mumbai, Dr. Mukund S. Athavale Member of SEIAA Maharashtra, Dr. J. B.
Sangewar, Regional Officer, MPC Board, Pune, Mr. Pratap Jagtap Sub regional officer
MPC Pune-l, Mr. Sudhir Kadam, Executive Engineer, and Mr. Dattatraya Takle, Sub-
Engineer, both from Building Permission Department, Pune Municipal Corporation
[PMC], Pune. The Project Proponent [PP] M/s. Padmavati associates has developed
two projects as Pristine Prism & Pristine Royal on Survey No. 6/2, 7 and M/s. Pristine
Privilage on Survey No. 6/5, CTS. No. 2560(pt), Village Aundh, Pune. The committee
has scrutinized various documents made available to it by the PP and observed the
buildings and the project premises from the view point of the concerns raised by the
appellant. The followings are the important particulars:

1. Projects and their lands

Pristine Royal & Pristine Prism are two different projects by name but are constructed
on the same piece of land bearing Survey No. 6/2, 7,of Village Aundh, Pune, whereas
Pristine Previlage is a different project developed on Survey No. 6/5, CTS. No. 2560
(pt) of Village Aundh, Pune as per letter by Building Permission Department, PMC,
Pune dated 20.08.2020.

As such, Pristine Prism & Pristine Royal toghter and Pristine Privilage are two separate
and distinct projects constructed on different lands pieces [they have different 7/12
extracts] situated adjacent to each other.

2. Approvals

2.1: Pristine Prism & Pristine Rovyal

Total Plot area: 24250 Sq.M.

The project is approved by PMC vide commencement certificate No. CC/4407/2005
dated 18/03/2006 (New Sanction), CC/2554/17, dtd.03/01/2018 (last version) and
Total Occupancy Certificate No. OCC/0435/15 dated 13/07/2015.

(Ref: letter by Building Construction Department PMC dated. 20/08/2020 & Architect’s
Certificate dated 17.08.2020)

Pristine Prism [5 buildings] : Building configurations:
Building No. A1 — Parking+13 Floors
Building No. A2 — Parking+15 Floors
Building No. B1 — Parking+12 Floors
Building No. B2 — Parking+15 Floors
Building No. B3 — Parking+12 Floors
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Pristine Royal [2 buildings] : Building configurations:
Building No. C1 - Parking+10 Floors
Building No. C2 - Parking+10 Floors

Total built-up area [TBA] of both projects: 55862.25 Sq.M.
Environmental Clearance EC1: No prior EC; PP is seeking the post- facto a
Consent to Establish & Consent to Operate are not obtained in the absence of the EC.

2.2: Pristine Privilage
Total Plot area of the said project is 3800 Sq.M.

The project is approved by PMC vide commencement certificate No. CC/1005/2012
dtd. 25/06/2012 (last version) and Total Occupancy Certificate No. OCC/0193/14 dtd.
17/05/2014. (Ref: letter by Building Construction Department PMC dated. 20/08/2020
& Architect’s Certificate dated 25.1 0.2019).

Pristine Privilage [2 buildings]: Building_configurations:

Building No. A1 — Parking+05 Floor,
Building No. B1 — Parking+05 Floor.

Total built-up area [TBA] of this project: 4973.74 Sq.M.
Environmental Clearance [EC]: As the TBA is less than 20000 Sq.M.no EC is required.

3. Point wise observations:-

Sr. No.

Point examined

Observations

1

The project proponent has not
complied with environmental
norms by non-obtaining of
mandatory prior
Environmental Clearance,
Consent to Establish,
Consent to Operate.

As per the aforementioned particular
no2.1, it is clear that the Project
Proponent has carried out construction
activity for TBA-55862.25 SQM for project
Pristine Prism & Pristine Royal without
taking prior Environmental Clearance and
has also not obtained consent to establish
& consent to operate under Water (P &
CP) Act 1974 and Air (P & CP) Act, 1981.

PP has now applied for prior
Environmental Clearance to MoEFCC,
New Delhi on 09.09.2019.

Envionment Department, Gov. of
Maharashtra, vide letter dated 29.08.2019
issued proposed directions 1o M/s.
Padmavati Associates u/s 5 of the
Environmental (P) Act 1986 r. w. EIA
Notification-2006 dated 14.09.2006 and to
the Commissioner, Pune Municipal
Corporation, Pune, on 16.11.2019. In
response to this direction, PMC has
issued notice to PP on 13.12.2019.




MPC Board has also issued proposed
directions u/s. 33 A of Water (P & CP) Act,
1974, 31 A of Air (P & CP) act, 1981 on
03.03.2020.

As per the aforementioned particular
no.2.2, it is clear that the project Pristine
Prism has TBA- 4973.74 Sq.M and is
below 20,000 Sq.M. Therefore, it neither
attracts prior Environmental Clearance
under EIA Notification 2006, nor consent
to establish, consent to operate under
Water (P & CP) Act 1974 and Air (P & CP)
Act, 1981.

The part of the project is
affected by blue line of Mula
River and Buildings A, B, C1
& C2 are following under blue
flood line of the Mula River.

Both the buildings of Pristine Royal are
within the zone of Blue and Red flood
lines. PMC has informed that the practice
of showing Flood Zone by Biue & Red
lines on the Development plan started in
2017. It appears that Above said project
were completed in 2015 when there was
no practice of depicting the river flood
zone on the building proposal drawings.

PP is extracting Huge quantity
of ground water from three
borewell and not obtained
CGWA permission for ground
water extraction, not made
test of ground water.

No bore wells are observed in premises
during the visit. ‘

PP has not provided Solid
Waste treatment & OWC units
and waste is dumped to PMC
yard.

PP has installed OWC of capacity 130
KG/D in Pristine Prism and 75 KG/D in
Pristine Royal. However, OWC of Pristine
Royal is not in operation.

PP has not provided any
energy conservation system
for energy savings.

In both the projects solar heater system is
provided to all the buildings.

PP has not provided any
rainwater harvesting system.

The committee cannot corroborate the
claim of the provision of the rain water
harvesting system as the said chambers
could not be opened.

PP has not provided 10 %
recreational open on virgin
land

It is the opinion of the PMC that the
recreation open spaces that are found
only on the Podium are as per their
circular.

Not preserved top layer of
fertile soil and no soil test.

All buildings are already constructed; as
such the committee is unable to offer any
comments on soil preservation.

PP has not made tree
plantation as per the norms.
of required trees.

Many trees are observed in the project
premises and as per the certification of the
Tree Authority PMC dated 18.03.
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2015, 285 trees are planted. This number
appears to be adequate.

10

PP has provided swimming
tank giving additional burden
on the ground water.

PP has provided two swimming pools in
Pristine Prism and in Pristine Royal as
per the revised plan that is approved on
03.07.2018.

11

PP has installed 6 DG set at
project site causing air
poliution.

PP has installed 160 KVA DG set in M/s.
Pristine Prism and 125 KVA in Pristine
Royal.

12

Huge quantity of sewage
water generated, and PP has
not provided STP.

PP has installed 160 CMD capacities
STP in Pristine Prism; however it is not in
operation and untreated domestic waste
is drained in PMC sewer line.

Pristine Royal has no STP.

13

PP has not provided fire and
safety system at site and
there is no approach road for
fire engine.

PP has obtained final fire NOC from PMC
on 13.07.2015 and previously on
17.06.2009.

The committee has observed that the fire
tender can manoeuvre in the premises so
as to carry out the rescue operation.

14

PP has not provided the
ramp slope in the ration of
1:10

No ramp for inter floor vehicular
movement is observed in the project
premises.

15

PP has not provided side
margins, 15 % amenity
space, as per DC rules,. not
provided 10 % open space
on virgin land, not provided
DP road winding area of
1270 sqm meters and not
hand over to PMC, not
developed green belt area of
3000 sqm as shown in DP
plan.

As informed by the PMC, PP has
developed project as per the proposal
drawings approved by them. All open
spaces [front, rear, & side], and the
recreation open spaces on the podium
are as per the approvals and thereby in
conformity with the DC Rules (1987) and
their own circular. 15% amenity space is
not required as per provisions of DC
Rules (1987) No.13.8.The PP has also
developed the green area between the
river and the D.P. road that passes
through the plot.

20tAugust 2020
Pune

(Dr.
Member,

SEIAA, Maharashtra state.

bl

kund S. Athavale)

—

(Water)
' Mumbai.




Office Of The City Engineer
Building Permission Department
Pune Municipal Corporation
Outward No. :- ZoNe 6/35‘
Date :- 20[08 [ 2020

To,

Reginal Officer

MPCB Board, Pune,

Jog Center, 3 rd Floor,
Mumbai-Pune Road, Wakadewadi,
Pune - 411003.

Original Application No. 34/2020 (WZ)
(LA. NO. 40/2020)
Tanaji Balasaheb Gambhire
Vs.
Union Of India & Ors.

Site visit Was Conducted on 20 Aug. 2020 by Maharashtra Pollution Control
Board (MPCB) and Building Permission Department, PMC Officials for projects

Pristine Royal and Prism. The observations made during the site inspection are as
follows-

1. Pristine Royal and Prism Two different project names but construct in same
land.

Prism & Pristine Royal

2. Residencial Building project known as Prism & Pristine Royal developed on
land bearing S.No. 6/2 and 7, villege Aundh, Pune.

3. Said Project have been constructed vide commencement certificate number
CC/4407/2005, dated 18/03/2006 (New Sanction), CC/2554/17, dated
03/01/2018 (Last rivision) and Total Occupany certificate No OCC/0435/15,
dated 13/07/2015. The details of built up area as per Latest revised building

plans are as follows-
FSI & NON FSI STATEMENT

WINGS DETAILS | TENEMENT | FSI(SQM) | OBSERVATIONAT SITE
WINGS Al P+13 47 4265.04 P+13 COMPLETED
WINGS A2 P+15 57 5116.89 P+15 COMPLETED
WINGS B1 P+12 45 3049.52 P!
WINGS B2 P+1S 51 476146

WINGS B3 P+12 45 3049.52

WINGS C1 P+10 29 3609.81

WINGS C2 P+10 29 3482.77

TOTAL - 309 2734101
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TOTAL FSI 7734101
FREE OF FSI AREA ( NON FSI) 15627.36
PARKING AREA —_|10577.83
TRANSFORMER 34454
CLUB HOUSE+SWIMMING POOL 525.84
REFUGE AREA 817.58
SECURITY CABIN+TOILET*GARBAGE CHUTE | 30.17
OHT+UGT4STP+OWS 597.92
GRAND TOTAL 5586225

4. Required Open Space Left on Podium as per PMC Circular copy attached
here with. .

5. High Flood Level/ Blue Line-Red line Shwon on Development Plan in 2017
Above said Project Completed in 2015 so that Blue Line-Red line are not
shown on said Project Plans.

6. Green Belt Area in the said project are Developed By landscaping and it is
opened.
7. In the said Project STP for only Building Al,A2,B1,B2 & B3.
3. a. 15 %Amenity Space is not required as per provision of D.C. Rule(l 987)
No. 13.8.
b. Required 10 %open space provided on podium as shown on plan as per
earlier regulations.
9. PP has D.P. road handed over to PMC.
10. PP has developed landscape in green belt area.
11. Side margine is provided as per D.C. Rule.

Pristine Previllage

12. Residencial Building project known as Pristine Previllage developed on land
bearing S.No. 6/5, CTS No.2560

13. Said Project have been constructed vide commencement certificate number
CC/1005/12, dated 25/06/2012 (Last rivision) and Total Occupany certificate
No OCC/0193/14, dated  17/05/2014. The details of built up area as per
Latest revised building plans are as follows-

F.S.] & Non FSI Statement -Aundh Sr.No. 6/5

SR.No. Particulars Area in Sq. M.
1 Area of Plot . v 3800.00
2 I'Built-up Area . N 2777.00
3 |NonFSl_ 1 219518
4 |Total FSI&NowFSI . 4973.74

: Sd-
. Bxecutive Engineer

Pnnﬁ Municipal Corporation.
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= | T JAGADISH P. DESHPANDE
o - achdent

o Wc: ‘are wm'kmg as Amhm:cu. for the scheme af S ﬁmf 6]1 & § No. 7,

8¢ 4 u‘n@h I’uue known as "Pltl.':'l lNE I’RISM& ?PRIS‘I' INE. ROYAL",
\SSOCIA ,Y'S'*'ixa\:ing their.
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JAGADISH P DE SHDA'\ DE

archiet

TO WHOM SO EVER IT MAY CONCERN

~ We are working as Architects for the scheme at S. No. 6/5. CTS No. 2560 (Pt.),
Village: Aundh, Pune known as "PRISTINE PRIVILEGE". Said scheme is
being develcped by "PADMAVATI ASSOCIATES" having their office at
100, East Street Gallery, East Street, Camp, Pune - 411 001.

Revised Building plans for the said scheme are approved by Pune Municipal
Corporation vide C. C. No. 1005/12, dated 25/06/2012. Occupancy Certificate for
e the said building is obtained from the Pune Municipal Corporation vide

OCC/0193/14, Dated : 15/05/2014.

The details oF Plot Area, F.S.I. & NON FSl etc. is as below:

No. Particulars Area in Sq.mtrs
1 Area of Plot 3800.00
2 Built-up area 2777.96
3. | NonFSI 2195.78
4 Total FSI & Non FSI 4975.74

That the above information is true and correct to the best of my knowledge.

Date :25/10/2019 (Jagadish L Deshp nde)
Place : Pune
PUNE OFF. : A-1,SUCCESS CHAMBERS 1232, APTE ROAD, PUNE - 211 004. ® : 020 - 25531141, 25532182 FAX © 020- 25532325 £-mal | j3gasst_Oeshonoe Bragfmal. oo

MUMBAI OFF. : UNIT NO. 4, 'SHRIMIWAS' BLDG.. 2nd FLR.. PLOT NO. 18, LANE NC. 4 SHIVAJI PARK. DADAR (¥ M MBS - 200 025 W 022 - 28LTIET 2eeTIERS
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Acknowlodgomont Slip for EC application

This Is 1o acknowledge thatl the proposal has baen succassfully uploaded on the
portal of the Ministry. Tho proposal shall bo oxaminod In the Miniatry to ensuro that
roquired Information has been submittod. An omall will ba sent soeking additional
information , If any, within 20 working days. Onco vorifiod, an accoptance lotlor shall

bo issuad to the propjact proponont .
Following should be mantionad In further corrospondence

1. Proposal No. . SIA/MH/MIS/117270/2019

_Infrastructure and Miscellaneous Projocts +

2. Category of the Proposal ' CRZ

W

. Name of the proposal

4. Date of Recelpt of Proposal : 09 Sep 2019

5. Name of the Projact proponent along with contact detalls
a) Name of the proponent - PADMAVATI ASSOCIATES
b) State : Maharashtra
c) District : Puno

d) Pincode : 411007
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GOVERNMENT OF MAHARASHTRA
No.Comp-2019/CR24SEIAA
1 Environment Department,
, ‘ 217(Annex), Mantralaya,
‘Mumbal-400 032
Date2q/08/2019

Ta,

W/s. Padmavati Associates

Pristine Properties, Office No. 501/502,
Fortune House, 5™ fioor, Plot No.-117A,
Prabhat'Road, Apex Colony,

Deccan Gymkhana, Pune-411004

Subject: - Proposed Directions ws 5 of the Environmental (P) Act, 1986 r.w. ElA Notification-2006
-dated 14.8.2006

Referenice: - Complaint / Notice of Mr. Tanaji Balasaheb Gambhire through Advocate Nitin Lonkar
-dated 05.08.2019 and Email from Complainant Dated-07. 08.2019.

WHEREAS, it was obfigatory on your part to obtain prior Environment Clearance from the
Competent Authority, as per the EIA Notification dated 14.9.2008, before starting any building
construction activity.
AND WHEREAS, we are in receipt of above referred, wherein following issues are raised by
the complainants in respect of your building consh’ucﬁon project “Pristine Royale” situated at Survey
No. /2, 6/3 & 7 of Village-Aundh, 'Taiuka-Havell. District-Pune.
a) PP has misleaded on account of two different projects comprising of 8 buildings, 405 flats
and total BUA of 65401 Sq. Mtrs..
b)  BUA of project was more than 85401 Sq. Mtrs. but PP did not applied for- ‘Environment.
clearance from SEIAA and also not applied for consents from MPCB
¢)  BUA of project was more than 20000 Sq. Mirs. but PP did not applied for Environment
. clearance and consents. .
d) PP has not obtained any prior Environment Clearance from SEIAA or MoEF.
s e) PP has not obtained any prior Consent to Establish from MPCB.

f)  Thatthe partof the project is affected by blue line of Mula River and buildings A, B, C1 & C2
are following under blue flood line of the Mula River.

g)  That the PP has completed part project in mid of 2012 & 2018, but did not applied for
consent to operate and put the project under enjoyment without Consent to Operate.

h) PP carried out construction activity without Environment impact Assessment.

)] PP is extracted-huge q'uanmy of ground water from three bore wells for construction of
project as weil as domestic use of occupied project.

b PP is illegally extracting Ground water without any permission from competitive amrwrity for

operational purpose.
k) PP has not made any test for ground water contamination and quality of water: and them is

serious ground water contamination.’
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PP has not provided any solid waste management system and waste generated is dumped
to PMC waste yard creating burden on public systems and solid waste {s generating various
greenhouse gases and there is no sclentific disposal of the solid waste generated from
project.

PP has not provided any energy conservation system for.energy saving like solar system

;P has not provided any raan water harvesting system for ground water recharge.

PP has not provided 10% recreational open space on virgin land and open space is provided
on the stilt of the byilding which is totally ilegal in respect of the environmental measures.

PP has ot preserved top layer of fertile soil and there is no soil test for contamination,

PP has not made tree plantation as per the norms.

PP has provided swimming tank giving additional burden on the gmund water.

PP has Installed 6 DG sets at project site and operatlon of DG set is causing air poiluhon‘
Huge quantity of sewage water Is generated and there is no scientific. treatment of sewage
water as PP has not Installed.

PP is creating huge burden on the environment due to day to day waste generation by
consumption of natural resources and it is causing huge burden on the public faciliies and
services on account of environment damage.

That the PP has committed the illegal activities - and given. rise to the violation of
environmental protection enactments -and further caused degradahon of environment &
ecology intentionally. .

PP has not complied the conditions of commencement certificate mandating prior
environment clearance and consents from the MPCB,

PP has not complied the conditions of commenoament certificate related with the installation
of environment infrastructure to avoid the degradation.

PP has made lllegal tree cutting.

‘There is no approach road for fire engine.

PP has not provided the ramp slope in the ratio of 1:10

PP has not provided site margin as per the DC Rules

That the PP has not provided mandatory 15% amenity space under DC Rules of PMC. Also
PP has not provided 10% Open spaca on virgin land.

PP has not providéd DP Road winding area of 1270 Sq. Mtrs, and also not handed over to
the PMC.

That the PP has not developed the Green Beit area of 3000 Sq. Mtrs, as shown in the
Development Plan of PMC,

PP has not provided fire and safety system at site.
PP in connivance with PMC officer has violated the provisions of Environment enactmem

‘and PMC officers are also equally responsible.

PP has violated the principle of sustainable development by not installing poliution control

davices.

PP has caused traffic congestion in the area due to this project and cause to air pollution on
account of emission from the vehicles.

PP has not made any environment management plan



kk) PP has caused substantial damage to environment and ecology more than Rs. ‘350 Crores,
which shall be recovered from PP. ’
) PP is unapologetic ant PP has adopted careless and reckless attitude towards: the
environment protection. '
mm) Thus it s mandatory to stop the project construction permanently till the compilance /
rectification of the above iegal act and removal of the defecis from the construction.

AND WHEREAS, as per the Complaint / Notice above referred, you have not obtained
mandatory prior Environment Clearance, Consent to Establish and Consent to Operate in proposed
Residential Buliding Construction Froject at Survey No. No. 872, 6/3 & 7 of Village-Aundh, Taluka-
Haveli,” District-Pune. This amounts to viclation of the EIA Notification-2008 riw Environment
(Protaction)” A-1986 along with Water (Prevention and Pollution Control) Act-1971 ‘and Air

{(Prevention and Pollution Control) Act-1984, .

NOW THEREFORE, in view of the above non-compliances, you are hereby directed to show
cause as under; <

8)  Why your building construction activity shall not be stopped forthwith for the violation of

Environment Impact Assessment Notification dated 14.09.2006, issued by the ministry of
Environment & Forest, Govemment of India, for not obtaining ptior Environmental Clearance
from the Competent Authority / Govemment of Maharashtra?

b) Why further legal action shali not be initiated -against you under the provisions of the

Environment (Protection) Act, 1988 and Rules made there under?

Take nolice that, you are hereby directed to submit your reply within a period of 15 days from
the receipt of this Proposed Directions, after f'eceipt of your reply, you may call for personaj hearing so
a3 to take appropriate decision in the matter, failing which, this office has no option than 1o initiated
Jegal action against you including stoppage of your construction activity, which plegied be noted.

Member Secretary- SEIAA Maharashtra

Copy to:.
Commissioner, Pune Municipal Corporation,Shivajinagar, Pune-41 1005

‘You are the sanctioning authority of the aforesaid project therefore you are hereby requested to
take appropriate actions: against project proponent and also to submiit the documnents reisted to
Project.
Enclosed: Copy of Complaint / Notice of Mr. Tanaji Balasaheb Gambhire through Advocate Nitin

Lonkar dated 05.08.2019 is attached herewith '



To,

To, *

The Commissioner,

Municipal Commissioner Office,

Sublect: Proposed Directions dated 29.08.2019 issued under Saction 5 of the
- i ent (P) Act, 1986 r.w. EIA Notification dated 14.09.2006.

1) Complsint Notice of Mr, Tenaji Balasaheb Gambhire through Advocate Nitin
Lonker dated 08.08.2018. .

irections u/s 5 of the Environment (P) Act, 1886 rw. ElA Notification dated

. 14.09.2006 issued to you vide letter dated 29.8.2018.
3}ﬂ.mmﬂonmwwspmmﬁmmmdm
11.11.2018
4) Personal hearing conducted in the chamber of the Secretary, Environment
Department on 11.11.2019.
Wae refer to'the Show Cause notice/proposed directions at reference (2) dated 11.11.2019
issued to the project proponent — M/s Padmavati Associates under section 5 of the
Environment (P) Act 1988 rw. EIA Notification dtd. 14.09.2008 whareby and whers
underﬁ\e'mbct‘propmwntwasaskedtoshowcauseastowhyitsbuﬂding-emmmn
activity in respect #ts project “Pristine Roysle” situated at Survey no”’em,{:sa 7 of
Viilage Aundh, Tah. Haveli, Dist. Pune should not be stopped forthwith for the’violation
of EIA Notification dated 14.09.2006, and why further legal action should not be initiated
against the project proponent under the provisions of Environment (P) Act 1988 and

Rules made thereunder.

We also refer to the representation made by M/s Padmavati Associates under reference
&)Wemﬁammewmmmmwwmmmmrmmm.
Environment Department on 11.11.2019 in connection with our said show cause notice
dated 29.8.2018.

After going through the contents of complaint raised by Adv. Nitin Lonkar, on behalf of his
client, Mr. Tanaj Balasaheb Gambhire, under Notice { Compiaint dated 6/8/2018, for the
subject project identified as *Pristine Royale®, situated at City Survey no. 8/2,6/3, &7 of

211
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ltsRepW wbmbﬂons on 1111172018, slong with papers of evidence. The project
requestedito withdraw the show cause notice and to dismiss the complaint.

CCo: 1) Member Secretary, Maharashtra Pollution Control Board, Mumba‘M
gg:dad%;ke legal action as per section 5 of the EP Act tiw EIA Notification
114.9.2006.

2) Ws Padmavat Associates,

Pristine Properties, Office No.501/602,
ortune Houss, 5" Fioor, Plot No.117A,

Prabhat Road, Colony,

Deccan Gymkhana, Pune-411004.

—212.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONALOFFICE — PUNE

—"

Phone No.(020) 2581 1694 ey Jpg’(:entar,:-aﬁ Floor,
(020) 2581 1627 == Wakdewadi,
Fax No. (020)2581 1029 w Old Pune-Mumbai Road,
‘ S Pune -411 003

Visit us at hitp://mpcb.mah.nic.in
v rom PCB[PY 003030003 o 0363/R040)

M/s. Padmavati Associate Pristine Royale
S. No. 6/2, 6/3 & 7,Aundh,
Tal- Haveli, Dist-Pune

Sub: Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008.

Ref : 1) Board Warning Notice issued vide n0.19112013 FTS 0061.
2) Visit of Board Officials dtd. 23/10/2019
3) Proposal submitted by SRO P-I vide no. MPCB-LEGAL_ACTIONS-
161219030 on.17.12.2019

’WHE'REAS, your industry is Iocated in the “Poliution PreVéntian Area“ under the
Water Act 1974, under the Air Act 1981 and Hazardous Waste (Management and
handling) Rules, 1989 followed by further amendments made therein from time to time.

AND WHEREAS, the Board had granted the consent to operate under Section 26
of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the
Hazardous Wastes (MH & TM) Rules, 2016. And, it is obligatory on your part to provide
pollution control systems as it warranted and to operate and maintain the same
continuously and effectively so as to achieve the standards prescribed in the consent.

'AND WHEREAS, the officer of the Board has visited your industry on 23.10.2019
and reported that: |

1) You have constructed and completed construction of residential project
without obtaining consent to establish & operate from MPCB Board.

2) You have not yet obtained NOC from Central Ground Water Department..

8)-You have not provided full-fledged sewage treatment plant to
‘treat domestic, Operation and maintenance of STP is poor :
4) You are not recycling treated effluent ant it was being discharged to PMC
sewer line.
5) During visit Operation and maintenance of OWC is very poor
6) You have not produced MPCB legal documents during visit.



w2

AND WHEREAS, from the record of this office and observations made during the
visit, | came to the conclusion that you are not complying with the consent condition and
the provision of Water (Prevention & Control of Pollution) Act, 1974 thereby causing grave
injury to the environment. '

 NOW THEREFORE, in exercise of the powers conferred upon me under section 33
A of Water (Prevention & Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control
of Pollution) Act, 1981, 1, Dr.J.B.Sangewar, Regional Officer of the Board, at Pune hereby
issue directions as under-

1.Whys your unit shall not be directed to close down the manufacturing activity
forthwith?

2.Why the competent authorities shall not be directed to disconnect Water / electricity

supply of your unit?

You are directed to remain present for personal hearing on 20.03.2020 at 3:50 pm
in the office of Regional Officer, M. P. C. Board, Jog centre, 3" floor, wakadewadi, Pune-
03 along with action plan towards the compliance of above related points, else this office
will rather be compelled to initiate further action as deemed fit in your case as per the
provisions of various Environmental enactments, which may please be noted.

For and on behalf of
Maharashtra Pollution Control Board

S g e w@@@
(Dr.J. B. Sangewar)
Regional Officer, Pune
Copy Submitted for information to

1. The Member Secretary, MPC Board, Mumbai.
2. The Sr. Law Officer, MPC Board, Mumbai
3. The Joint Director, (PAMS),

Copy to- |
The Sub-Regional Officer, M.P.C.Board,Pune-l/li/lPC.
- You are directed to keep the follow up and report the compliance from time to time.
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Item No. 03 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 34/2020 (WZ)
(I.A. No. 40/2020)

Tanaji Balasaheb Gambhire Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 09.07.2020

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant (s) : Mr. Nitin N. Lonkar alongwith Ms. Sonali R.
Suryawanshi, Advocates
For Respondent (s) : Pune Municipal Corporation
ORDER
1. The present application has been filed against the project

proponent for the reasons that project proponent has not complied
with environmental norms by non-obtaining of mandatory prior
Environmental Clearance, consent to establish, consent to operate,
CGWA permission for ground water extraction, non-installation of
pollution control devices, non-plantation of tress, non-installation
of STP, non-installation of solid waste treatment and OWCS unit
and illegal ground water extraction, illegal operation of DG sets at
site, 10% recreation space is not developed as per norms, no soil
preservation, no soil and ground water test, illegal construction of
basements, no use of eco-friendly building material for
construction, some portion of the construction completed without
Environmental Clearance from SEIAA or MoEF&CC, not obtained

prior consent to establish for the State PCB, not complied the show
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cause notice issued by the Competent Authority, construction
activity without environmental impact assessmeant and without
implementation of the remedial measures and raised a substantial

question of environment.

2. We deem it just and proper to constitute a Committee consisting (i)
State Environment Impact Assessment Authority (SEIAA), (i)
Maharashtra State Pollution Control Board and (i) Municipal
Commissioner, Chinchwad/Pune and to direct them to submit a
joint report with regard to all allegations made in the application
specifically with the area of construction and area for which the

Environmental Clearance has been applied.

3. Let a joint report in the matter be filed by joint Committee within

six weeks by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image

PDF.

4. The applicant is directed to provide copy of the application and all
relevant documents to the Committee within three days by post and

also by available e-mail.

5. List it on 25.08.2020.

Sheo Kumar Singh, JM
Dr. Nagin Nanda, EM

Siddhanta Das, EM
July 09, 2020
Original Application No. 34/2020 (WZ)
R



